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DITEGRATED LOGSTICS 9D,

PATEL INTEGRATED LOGISTICS LIMITED
CIN: L71110MH1962PLC012396
Regd. Office: Patel House, Ground Floor, Plot No.48, Gazdar Bandh,
North Avenue Road, Santacruz (W), Mumbai - 400054
Tel. No.: 022-26050021, 26052915 * Website: www.patel-india.com

POSTAL BALLOT NOTICE
{Pursuant to Section 110 of the Companies Act, 2013
read with rule 20 and 22 of the Companies

THESYMBOL OF TRUST

(Management and Administration Rules, 2014)

Notice is hereby given that pursuant to Section 110 of the Companies Act, 2013 {‘the
Aet’) and Rule 20 and 22 of the Companies (Management and Administration) Rules,
2014 ("the Rules”) and other applicable provisions of the Actand the Rules and General
Circular Nos. 14/2020 dated 8™ Aprit, 2020, 17/2020 dated 13™April, 2020, 22/2020 dated
15" June, 2020, 33/2020 dated 28" September, 2020, 36/2020 dated 31° December,
2020, 10/2021 dated 23" June, 2021, 2012021 dated 8" December, 2021, 3/2022 dated
5" May, 2022, 11/2022 dated 28" December, 2022 and 09/2023 dated 25" September,
2023, issued by the Ministry of Corporate Affairs (‘MCA Circulars™), Regulation 44 of the
Securities and Exchange Board of India (Listing Obligations and Disclosure
Requirements) Regulations, 2015 ("Listing Regulations™), Secretarial Standard on
General Meefings ("$8-2) issued by the Institute of Company Secretaries of India and
other applicable laws, rules and regulations {indluding any statutory modification(s) or re-
enactment(s) thereof for the time being in force and as amended from time o time) the
resolutions set thereunder are proposed for approval of the members of Patel Infegrated
Logistics Limited (“the Company”) by way of postal ballot only, by voting through
electronicmeans ('remote e-Voting’).

Shalini Co-operative Bank Limited
395_No. M_Sc. Joshi Marg Mumbai-400011
Tel 3093179 Mil: shalini.bank82@gmail.com

*NOTICE OF SPECIAL GENERAL MEETING
(FOR MEMBERS ONLY)*

Shalini Sahakari Bank Lid. It is hereby notified ta all the shareholders
that the Special General Meeting of the Bank will be held on Saturday
21ist December 2024 at 4.00 PM at Vasantdada Patil Pratishthan
College of Engineering Auditorium Eastern Express Highway Sion
Mumbat 400 022 under the Chairmanship of Shri Appasaheb Sadashiv
Desai. However, it is 2 humble request to ail the members to attend
on time.
* Subjects of Meeting *
1) To approve the minutes of the previous Annuat General Meeting.
2) Regarding amendment in by-laws in sub-rules no. 5.
3} Other subjects with the permission of the Chairman.
By order of the Board of Directors
Shri Pravin Jagannath Shitole
Chief executive officer

Place: Mumbai
Date: 06/12/2024

HFL FIN

CIN: L6710(

Regd. Office : lIFL House,
Plot No. B-23, Thane Industri:

Tel: (91-22) 4103 5¢
Wehbsit

HFL Finance Limited invites
ARCs for the proposed sal
Outstanding amount of INR 4
is and what is where is" basis
dhruv.nandani@iifi.com for fu
and detailed terms and con
requested to intimate their w
“Expression of interest” to be
orbefore 12" December, 2024

The auction shali beheldon 2

* Special Instructions *

1) Notice of special general meeting has been sent to all members.

2) if the meeting has to be adjourned due to lack of quorum, haif of
the adjourned meeting at the same place Starting at around 4.30
after an hour it will happen and there wili be no restriction of
quorum in that meeting.

Sr.No. | Descriptionofthe Special Resolution

1. To Appoint Mr. Kannan Rajaratnam (DIN: 10697659)
as Non-Executive Independent Director for a first ferm of Three year
Description of the Ordinary Resolution
2. To Appoint Mr. Farukiy Sofi Wadia {DIN: 00097162)
as Non-Executive Non-independent Direcior
Thie Postal Ballot Notice s being sent anly by elecironic mode tothose members whose
email addresses are registered with the Company/Depositories. Notice will also be made
available on the Company website www.patelindia.com and on the website of BSE
Limited at wwwbseindia.com and National Stock Exchange of India Limited at
www.nseindia.com respectively. The instructions for voling through electronics means is
provided in the Notice.
Members of the Company who have not registered their e-mail address with the
Company / Depository, may follow below instructions for obizining login details for
e-voling:
For Bemat shareholders- [f you have not received any userid or password please email
from your registered email id on i-Vote helpdesk email id- ivote@bigshareanfine.com or
contact i-vote helpdesk team on 1800225422 by providing details like Name of the
Demat Account holder, Demat Account Number and name of the company for which
voling needs to be done.
ForPhysical shareholders- fyou have notreceived any userid or password please email
from your registered email id on i-Voie helpdesk email id- ivote@bigshareonfine.com or
contact i-vote helpdesk team on 1800225422 by providing details like Name of the
shareholder, Folio No., scanned copy of the share certificate (front and back), PAN (seff-
attested scanned copy of PAN card), AADHAR (seii-atiested scanned copy of Aadhar
Card), name of the company forwhich voling needs to be done.
In case shareholders/ investor have any queries regarding E-voting, you may refer the
Frequently Asked Questions {FAQs) and i-Vote e-Voting module available at
hitps:/fivote.bigshareonline.com, under download section of you can emait us to
ote@bigsharecniine comorcalius at: 1860225422,
The e-voling period commences at 9:00a.m. (IST) on Wednesday, 17th Decerber, 2024
and ends at 5:00 p.m. (iST) Supday, 12ih January, 2024. During this pericd sharehelders
of the Company, holding shares sither in physical form or in dematerialized form, ason
the cut-off date (record dale) Friday, 29th Novembsy, 2024 may cast their vole
elestronically. The e-voting will not be allowed beyond the aforesaid date and time and
the e-voting module shall be forthwith disabled by Bigshare upon gxpiry of the aforesaid
period. n
Members are requested to carefully read all the riotes sebout in the Nofice and in
particutar, instructions for manner of casting vote through remote e-voting.
For PATEL INTEGRATED LOGISTICS LIMITED
Sdl-
AVINASH PAUL RAJ

Place: Mumbai
Date: 07-12-2024
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FORM A
PUBLIC ANNOUNCERENT
fReguiation 14 of the I y and B: picy Board of indiz

{Voluntary Liguidalion Process} Begulations, 2817}
FOR THE ATTENTION OF THE STAKEHOLDERS OF DBK ENTERPRISES PRIVATE LISTED

Date: 07" December, 2024
Place: Mumbai

1. | NAME OF CORPORATE PERSON DEK ENTERPRISES PRIVATE LIMITED

2. | DATE OF INCORPORATION OF 18/07/1898
CORPORATE PERSON

3. | AUTHORITY UNDER WHICH HINISTRY OF CORPORATE AFFAIRS,
CORPORATE PERSON IS ROC- MUNMES
INCORPORATED/ REGISTERED

4. | CORPORATE IDENTITY NUMBER/ U24220MH1996PTC101245

LIMITED LIABILITY IDENTITY NUMBER

OF CORPORATE PERSON

5. | ADDRESS OF THE REGISTERED OFFICE | D-301 NEELKANTH COMPLEX 'SAHAR BOAD
AND PRINCIPAL OFFICE {IF ANY) OF VILE PARLE EAST, MUNMBAI, MARARASHTRA,
CORPORATE PERSON INDIA, 400009

6. | LIQUIDATION COMMENCEMENT DATE | DECEMBER 05, 2004
OF CORPORATE PERSON

7. | NAME MR, AVINASH BAGUL
ADDRESS A-102, RAM KRUPA CHS, SV ROAD,

BORIALI (WEST), MUMBAI 400002

EMAE ADDRESS AVINASH BAGUI 10508 GMAIL COM
TELEPHONE NUMBER +591 98200 09316
REGISTRATION NUMBER OF THE 1BSIIPA-GU21IP- NOD4O2/2017-2018/11735
LIQUIDTOR

8. | LAST DATE FOR SUBMISION OF CLAINE | JANUARY 04, 2025

COMPANY SECRETARY,

inance Limited Andheri (Fast] Mumbai-40
Ghar Ki Baal Near Big Bazar, Virar {West) Maharashira-401303

Nolice is hereby given that the DBK ENTERPRISES PRIVATE UMITED has commenced Voluntary
Liquidation on Decembar 05, 2024.

The stakeholders of DEK ENTERPRISES PRIVATE LIMITED are hereby called upon o submit & proof
of ther daims, on or before JANUARY 04, 2025, to the fiquidator at the address mentioned against
flem 7.

The financial ereditors shall submit thelr proof of claims by electronic means only. Al other stakehol

may sybmit the proot of claims in persen, by post or by elscronic means. »
Submission of false or mish proofs of claim shalt atiract penalties.

Sai-

Avinash Bagul

Liquidator

Regisiration No: IBBYIPAQ02AP- H00492/2017-2018/11735
Dater §7.12.2024

-~
Regd. Office:- 9th Floor, Anti sh Bhavan, 22, K G Marg, New Delhi-1100C ..
Phones:- 011-23357171, 23357172, 23705414, Website: www.pnbhousing.com

Mumbai Branch:- PNB chs(i}%qaﬁrzaﬁce Limited, Offica No-2 & 3, Ground Figor, Baba House, Plot No.86, B.L Bajaj Road, Near WEH Metro Siaﬁo_.
93. Virar Branch:- PNB Housing Finance Lid, 302, Third Floor, Riddhi Arcade, 100ft Narangi Bypass Road,

NOTICE UNDER SECTION 13(;

ection 130

2& OF CHAPTER iii OF SECURITISATION & RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF
SECURITY INTEREST ACT 20062, READ WITH RULE 3(1) OF THE SECURITY INTEREST {ENFORCEMENT) RULES, 2002 AMENDED AS ON DATE
We, the PNB Housing Finance Limited (hereinafter referred to as ‘PNBHFL) had issued Demand notice Uls 13(2) of Chapter Ili of the Secusitization & Recanstruction of Financial Assets and
Enforcement of Security InterestAct, 2002. The said Demand Notice was issued through our Authorized Officerto all below mentioned Borrowers/Co-Borrower/Guarantors since your account has
been classified as Non-Performing(NPA) Assets as per the Reserve Bank of India/ National Housing Bank guidelines due to non-payment of instalments/ interest. The contents of the same are the
defaults commitied by you in the payment of instalments of principals, interest, etc. Further, with réasons, we believe that you are evading the service of Demand Notice hence we are doing this
Publication of Demand Notice which is also required U/s 13(2) of the said Act. You are hereby called upon to pay PNBHFL within a period of 60 Days of the date of publication of this demand notice
the aforesaid amount along with up-to-date interest and charges, failing which PNBHFL will take necessary action/measures under all or any of the provisions of Section 13(4) of the said Act,
a?ains! alt orar;/v one or more of the secured assets including taking possession of the secured assets of the borrowers and C
of S the of the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 whers under you can fender/pay the entire amount of outstanding
dues togetherwith all costs, charges and expenses incurred by the PNBHF L only till the date of publication of the notice for sale of the secured assets by public auction, by inviting quotations, tender
from publicorby private treaty. FURTHER, you are prohibited Ujs 13(13) of the said Actfrom transferring either by way of sale, lease orin any other way the aforesaid secured assels,

uarantors. Your kind attention is invited to provisions of sub-Section (8)

v ofw 3y
Bank of Indl
NASHIK
4icon Plaza Apartment, Near
Pune-Nashik Road,
District-Nasik, State-M:
IFSC - BKID0O0OOR0Y, E-mail
AP
Se
POSSE
{for imm
Whereas

The undersigned being t
INDIA (name of the Instite
Reconstruction of Financial .
interest Act, 2002 and in exerc
13(2) read with rule 3 of the
2002 issued a demand notic
borrower Mrs. Sunila Bhima
repay the amount mentionad ir
words Twenly Seven Lakh Sb
Nineg Rupees and Seventy P:
receipt of the said notice.

The borrower having faile
given to the borrower and the
has taken SYMBOLIC posses
below in exercise of powers co
section 13 of Act read with rule
Rules, 2002 on this the 06th d

The borrower in particuk
cautioned not fo deal with th
property will be subject to the

the Institution)} for an amount F

The borrower’s attention i
of section 13 of the Act, in re
secured assets.

Description'of t
All that part and parcel of the p
Ground+First fioor Built Up &
8q.Mirs., Wing E of Gurukrug
1166.67 Sq.Mirs., out of area -

of Survey No. 70/4{P)+70/5/1+
§ Dist. Nashik-422008, Mahare
Bounded;

On the North by : Row House |
On the South by : Row House
On the East by : Adj. Susvey N
On the West by : Colony Road

Date : 08-12-2024
Place : Nashik

NOTICE IS HEREBY GIVEN THAT
Vithal Prasad Co-operative Hous

in J 2 hereunc
title of the following persons to the
Fiat No. 101 owned by Mrs. Aarti
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